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BEFORE THE CENTRAL HUNINISTRHTIUh TRBUNHL S
BORMBAY BENCH,
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GRIGINAL APPLICATION NG.1368/94, [ 2y 6% G¢q
] - ’
Uilip P.Vaidya & anr, «++ Applicant,
V/s, -
Department of Tele~communica£ion. ... Respondents,

Coramz Hon'ble Member(J),Shri B.S,Hegde, 3

TRIBUNAL'S ORDER;: (FINAL)

Datgd:02/11/95.
’ L
Mr, 5.G.,Jeshmukh for the applicants and Mr.S,S,

Karkera for the respgndents, N

Mr,Karkera states that pursuant to the prayer
by the applicant at para 8(a} respondents have granted
ndditional increment to the applicants vide their

‘ _ju,;;g r No.E-SU(B)/QE-QEs/ZZS dated 31-10-95 and he states
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eimethat 0 H,. has becgme infruptuous,

Accordingly O.n, is disposed of as infructtious,
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NO ,CAT /BUM/OUDL/O A , 1368/ 94/ Dated: /1195,

1, 9hri U,P,Vaidya & anr,
C/o Shri 5,G.Deshmukh ,Advocate,
Saptarshi Apartments,
Bajiprabhu Ueshpande HKoad,
Naupada, Thane-400 602,

2, Union of India,through
Shri 5,5 Karkera Counael




